
Order dated: 1.402.200 

CORAM: 
Hon'ble Dr.K.B .S.Rajan, 4ember (J) 

Ld. Counsel for both sides are pres(Ii On 

30.11.2007, a direction was given to i.he pflcant to 

produce sufficient evidence to establish that thc iphcant is 

a resident of Orissa. Despite time granted, the same is n& 

forthcoming. 

Perusal of the file reflects that all the 

correspondences which the applicant had, 1i is outsith 

(I)rissa. As such unless docunientaL it i proved that the 
C 

applicant is a resident of Orissa, tho. +.qtoc not enjoy the 

urisdiction. The O.A. is dismissed - on account of lack of 

jurisdiction. Liberty is given to the applicant to revive J11, 

application by 	filing a review subject 	to satisfactory 

explaining and proving that the applicant is a resident of 

Orissa. (IA. is dismissed for non-maintainability. 	

zd~~ 

MEMBER J) 


